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QL%_‘«/ Applicamt's husband havine serveé the
Pestal Department fer abeut 33 years died premgturely
on  13.4.199%, leaving behind twe dauthters and a
o m“‘*\’é?&@ﬁ’b\”bﬂ‘ - | miner sem. It is the case of the Applicant that her
<S§ e R e T ' sen has already attained majority and duly educated
te helé an empleyment umder the Respemdents. It is
Y e the further case of thel Applicant that she made
\G\le———— : " | several representagtioms te the Respendents fer
proeviding an employment en cempassionate greund
in faveur of her sen. The Applicant, as it appears.
made her last resresent gtion on 14,.4.2092 vide
Annexure-6 te this O.aA. and,no heed having been
NR pald te her grievances, she has meved this Tribunal

/l\in the present Origimal Applicatien,
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In the aferesaid premises, having
heard the learned ceunsel fer the Applicant and
Shri 8.B.Jena, learned A.S.C. for the Ressondents,
thig O.A. is disposed of at the stage of admissien
itself, with a direction te Respondents te comsider
the grievances of the Applicant/Applicant's sen I
Shri Ban#). < Kr.Behera, for previding him an
empleyment en cempassSionate greund (as raised in
the present O.A.) within a peried of 120 days
frem the date of receipt of cepies of this erder.

Needless te say that the autherities,
while giving consideration to© the case of the
Applicant/Applicant’'s sen with a view te providing
a compassionate appointment and/er te assess
the distressed condition of the family ef the ‘
Applicant, should not take inte acceunt the terminal
benefits given te the distressed family for the
reassn of premature death ef the applicant's
husband; because, terminal benefits/pensienary
benefits/gratuity sheuld net be cemputed for the
pursose of determining the 1nc1igent condit ien 3'
of the family. ¢

The OeAe 15 disposed of as above.
witheut any erder as te cests,

MEMBER (JUDICIAL)

LATERS Send cesies of this orddr,aleng with
copies of the O.A. te Respondents at
the cest of the Applicant, en whese
behalf of shri S.Ks.Mehanty, undertakes
te file the required postages by 25.5.02,
On furnishing the required post ages feor
transmission of cepies of this erder
and O.A., free cepies of the order be .

eiven te beoth sides. &M/h@@
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